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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

	

0. A.. No. 	7 	198 

	

- 	
Applicant (s) 

Versus 

	

J-iti_ -f 	 _ 	 Respondent (s) 

Sr No. 
	Date 
	

Order with Signature 

12. 1. 	 HeLiro. dmit. issue notice to the esçondcnts 

to show cause within four weeks from the date of receipt 

of the notice us to why this aplication should not 

cilowed. iequisitus re SdiQ to have oeen filed. Office 

to verify Lina issue. 

Vice-Chairman 

L~ 
Iiemler 1. Judicial) 

2 
	

Iir.Prithirj filed a memo for withdrawal of the 

c.ae on the ground that the iailway niniatrat.ion 

have informed the petitioner vide their letter dated 

5.6.89 that they are not in a ?o.ition to conaider the 

eorecntation before them becauae of the pendency of the 

ceae.iie is permitted to withdtaw thia cci3e with leave to 

refile the c::e 	if nece3sary. 

Vice-Chajrma 


